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1.
2.

ORDER

Learned Advocate Ms. Vaibhavi Parikh present for Petitioner.

Crown Laminates Pvt Ltd. (Transferor Company) filed CP 504/2016 before the
Hon’ble High Court of Gujarat seeking sanction of amalgamation of Crown
Laminates Pvt Ltd (Transferor company) with Crown Décor Pvt Ltd (Transferee
Company). ' ' : '

The Hon’ble High Court of Gujarat by its order dated 5.12.2016 made in CP
504/2016 fixed the date of hearing as 10.01.2017.

Hon’ble High Court of Gujarat by its order dated 10.02.2017 transferred CP
504/2016 to this Tribunal and the same is renumbered as TP 44/2017.

Heard learned counsel for petitioner. Affidavit of Director and authorised signatory
of the petitioner company filed stating that no notice is required to be issued to
Competition Commission of India and Reserve Bank of India.

Learned counsel for petitioner contended that already publication of notice was

made 1n the newspaper and notice already given to Regional Director as per the order
of Hon’ble High Court of Gujarat dated 05.12.2016.



However, considering the change in forum and in view Rule 16(1) of the Comparies

(Compromise, Arrangements, and Amalgamation) Rules, 2016 the date of hearing
1s fixed as 01.05.2017.

This Tribunal passed the following order: -

1. Petitioner 1s directed to publish notice in the newspaper in which already
publication has been made, informing the date of hearing with specific mention that
it is in continuation of public notice issued as per the order of the Hon’ble High
Court of Gujarat dated 05.12.2016. publication of notlce shall appear atleast 10 ten
days before the date of hearing fixed.

2. Petitioner 1s directed to serve notice to following statutory authorities: -

a)  Regional Director Western Region Gujarat

b)  Registrar of Companies Gujarat

c)  concerned Income Tax Authorities.
d)  Official Liquidator

Stating 1f they desire to make any representatlons the same shall be sent to this
Tribunal within 30 days from the date of receipt of notice and 1n case no
representation 1s received by this Tribunal within a period of thirty days, it shall be
presumed that the above said authorities have no representatlon to make on the
proposed scheme of arrangement.

Petitioner 1s directed to 1ssue individual notices to equ1ty shareholders, secured
creditors and unsecured creditors, 1f any, informing the date of hearing.

List the matter on 01.05.2017.

BIKKI RAVEENDRA ABU

MEMBER JUDICIAL
Dated this the 24" day of March, 2017.




